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Government of Jammu and Kashmir
Depaftment of Forest, Ecology & Environment

Civil Secretariat, J&K

Consultant (J ud icia I ),
Hon'ble National Green Tribunal,
Princlpal Bench, New Delhi.

No. FST-1it143612024-02lFD Dated: 30.06.2025

Subject: Origina! Application No. 91312024 titled V/s Advocate Ashiq Magray
Vs Union Territoly of J&K and Ors.

Sir,

With reference to the subject captioned above, I am directed to enclose herewith

the factual report/response on behalf of the Respondents No. 1 & 2, in compliance to

the directions passed by the Hon'ble National Green Tribunal in its Order dated

30.07.2024, 07.77.2024 and 03.03 .2025 rvith the request that the same may kindly be

taken on record and placed before the Hon'ble NGT for its kind consideration.

ours faithfully,

(Rakesh )J
al Secretary to the

.i

ifl
1

'{l

,{

fl.t
'{

P"'Encls: As above.

Copy (with enclosures) to the:-

Standing Counsel for Government of UT l&K in Hon'ble National Gleen
Tribunal-Principal Bench, New Delhi, for information and necessary action.
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Factual Report/Response on behalf of Respondent No. 1 & 2 in compliance to Hon'ble
National Green Tribunal Order dated 30.07. 2024.07.11.2024 and 03.03.2025. in the O.A
No.913/2024, titled Adyocate Ashiq Ahma
Ors.

In compliance to the directions passed by the Hon'ble National Green Tribunal
in the matter of O.A No.913/2024 titled Advocate Ashiq Ahmad Magray V/s UT of
Jammu & Kashmir & Ors, it is humbly submitted as follows:

That the Hon'ble National Green Tribunal was pleased to pass the following directions

vide its Order dated 30.07.2024:
" l. In this original application the applicant has made allegation in respect of
large scale felling of trees in Tosamaidan area of District Budgam. Placing
reliance upon video link https://Jb.watch/sZgXCFngt4/, the plea of the applicant
is that the said video link shows uprooting of thousands of forest trees in
Tosamaidan area of District Budgam.
2. It is also plea of the applicant that Forest Range Gulmarg within the District
Baramulla of UT of J&K has witnessed similar kind of destruction offorest.
3. It is the allegation thot forest trees have been destroyed by the hotels of
Gulmarg. The applicant has also alleged that destruction of forest has taken
place in development of cable-car popularly known as Jammu & Kashmir cable
car which is operating through the dense.forests startingfrom the Gulmarg resort
to the Kongdoori valley andfrom Kongdoori valley to the Kongdoori mountain.
4. In support ofthe plea applicant has also enclosed the photograph annexure A
depicting large scale cutting of trees.

5. O.A. raises substantial issue relating to compliance of the environmental
norms.
6. Issue notice to the respondents. Applicant is directed to serve the respondents
and file ffidavit of service at least one week before the next date of hearing.
7. List on 07.1 1.2024.

III. The case was further listed before the Hon'ble National Green Tribunal on 07.11.2024
and the Hon'ble Tribunal was pleased to pass the following directions:-

"1. Mr. Vivek Modi, Special Secretary, Forest, Ecologt & Environment
Department, UT of J&K appearing on behalf of respondent no.2 has
submitted that information is being gathered on the issue involved
and reply will be filed withinfour weelrs.

2. J&K PCC has already filed reply disclosing felling of trees in
Tosamaidan and its suruounding compartment.

3. List on 03.03.2025.

m. The case was again listed before the Hon'ble National Green Tribunal on 07. 11.2024 Y
and the Hon'ble Tribunal was pleased to pass the following directions:-

"1. The report dated 05.11.2024 byJ & K PCC has beenfiled. The highlights of the report are
as under:

"4. Highlights of the Reports:

I

1C

91



a) Tosamaidan was previously used by the Indian Army as a field firing ronge
starting on November 6, 1986, which restricted the movement of forest frontline staff
for carrying out the effective patrolling in the area.
b) During the said period, Tosamaidan and its surrounding Compartments (S-10, S-l
l, S-15, S-16) experienced extensiveforest damage, particularly due toforestJires and
illicit feiling. However, since taking control of the area, the forest department has
implemented ffictive measures to control forest fires and curb illegal activities. The

department has booked 43 timber smugglers under the public safety Act and
established control Rooms and Other infrastructure to prevent further damage to the

forest.
c) The Government has implemented various meosures to protect and restore the
ecosystem of Tosamaidan. These initiatives include the establishment of the
Tosamaidan Development Authority to promote ecotourism and the launch of
reforestation projects by the forest department.
d) The Forest department has launched an Eco-Restoration Project under the
Compensatory Afforestation Fund Management and Planning Authority (CAMPA)
called as "special Project Tosamaidan," which aims to undertake extensive
reforestation worl<s.

e) Large numbers of Worl<s were undertaken during the periodfrom 2018-2024 and an
area of 207 hectares of degradedforest land inwhich 1.49 lacs saplings have been
planted across compartments viz', (S-09, S-10, Sll, S-1t S 16 & S-17). The ongoing
reforestation project under the CAMPA has made significant progress in restoring the
region's vegetal cover. These effirts have successfully reversed the ecological damage
caused by past activities, ensuring the preservation of the forest'
fl The Control of Gulmarg bowl vests with the Gulmarg Development Authority and
all the activities, related to the repair and renovation of hotels and huts are controlled
and supervised by the Gulmarg Development Authority.
g) No forest land has been transferued to Gulmarg Development Authority (GDA)
exceptforest land measuring about 0.125 hectares vide Govt. order No 399-FST of
2018 dared 27.12.2018, which was diverted for construction of solid woste
management plant at Gulmarg in Compartment No. 47b, block Tangmarg in Gulmarg
forest Range of Forest Division Tangmarg. There ore no evidence of destruction to the

forest within Gulmarg range of Tangmarg Forest Division.
h) The construction of hotels/huts is managed by the Gulmarg Development Authority
and the activities related to the construction, repair and renovation of hotels and huts
are governed under Jammu & Kashmir Control of Building Operations Regulations,
1eeg (BOCA).
i) Wherever trees dried up due to excessive biotic interference, the concerned
stakeholders generally have taken measures to protect and maintain the tree cover.
j) The solid waste in Gulmarg is managed by Municipal Committee, Gulmarg which
has a 3 MT Solid Waste Treatment plant. A dedicated fenced dumping yard, situated
within the plant's premises, is used for the segregation of biodegradable and non-
biodegradable waste,

k) The Gulmarg Gandota, while providing scenic views and recreational opportunities,
helps to alleviate the pressure on the forest ecosystem by Transporting visitors to
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popular destinations without requiring them to hike through sensitive forest areas. rt
reduces foot trffic, minimizes soit erosion and protects fragile plants in Gulmarg.
l) Over the past ten years, the department has planted two takh forty thousand plants,
rehobilitating 176 hectares of ecologically sensitiveforest land.
m) The forest department ond tourism authorities frequently caruy out drives to clean up
Kangdoori, Afarwat, and Gulmarg meadows, removing plastic and other waste. "

2. Wefind that in this report, the response to the allegedrecentfelling of trees has not been

filed.
3. Mr. Vivek Modi, Special Seuetary (Technical), Forest, Ecology & Environment

Department, UT of J&K representing Respondent No. I & 2 has submitted that the report
on behalf of Respondent No. I & 2 was filed on 01.03.2025. h is lying in defect. He is
permitted to cure the defect so that that report comes on record and is also directed to
supply a copy thereof to the Counsel for the applicant, who will have an opportunity to

file rejoinder to the report withinfour weeks.

4. List on 04.07.2025."

IV. The case was further listed before the Hon'ble National Green Tribunal on 03.03.2025 ar.d
the Hon'ble Tribunal was pleased to pass the following directions:-

"1. The report dated 05.11.2024 by JK PCC has beenfiled. The highlights of the

report are as under:

a) Tosamaidan was previously used by the Indian Army as a field firing range starting on

November 6, I986, which restricted the movement offorest frontline stafffor carrying out

the ffictive patrolling in the area.

b) During the said period, Tosamaidan and its suruounding Compartments (S-10, S-l l,
S-15, 3-16) experienced extensive forest damage, particularly due to forest fires and
illicit felling. However, since taking control of the area, the forest department has

implemented ffictive measures to control forest fires and curb illegal activities. The

department has booked 43 timber smugglers under the public sofety Act and established

control Rooms and Other infrastructure to prevent further damage to the forest.
c) The Government has implemented various measures to protect and restore the

ecosystem of Tosamaidan. These initiatives include the establishment of the Tosamaidan

Development Authority to promote ecotourism and the launch of reforestation projects by
the forest department.

d) The Forest department has launched sn Eco-Restoration Project under the

Compensatory Affirestation Fund Management and Planning Authority (CAMPA) called
as " special Project Tosamaidan, " which aims to undertake extensive reforestation worl<s.

e) Large numbers of Works were undertaken during the period from 2018-2024 and an
area of 207 hectares of degraded forest land in which 1.49 lacs saplings have been

planted across compartments viz', (S-09, S-10, Sll, S-1-5, S 16 & S-17). The ongoing
reforestation project under the CAMPA has made

significant progress in restoring the region's vegetal cover. These efforts have
successfully reversed the ecological damage caused by past activities, ensuring the
preservotion of the forest'
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fl The Control of Gulmarg bowl vests with the Gulmarg Development Authority and all
the activities, related to the repair and renovation of hotels and huts are controlled and
supervised by the Gulmarg Development Authority.
g) No forest land has been transferred to Gulmarg Development Authority (GDA) except

forest land measuring about 0.125 hectares vide Govt. order No 399-FST of 2018 dared
27.12.2018, which was diverted for construction of solid waste management plant at
Gulmarg in Compartment No. 47b, block Tangmarg in Gulmarg forest Range of Forest
Division Tangmarg. There are no evidence of destruction to the forest within Gulmarg
range of Tangmarg Forest Division.
h) The construction of hotels/huts is managed by the Gulmarg Development Authority
and the activities related to the construction, repair and renovation of hotels and huts are

governed under Jammu & Kashmir Control of Building Operations Regulations, i,998

(BocA).
i) Wherever trees dried up due to excessive biotic interference, the concerned

stakeholders generally have taken measures to protect and maintain the tree cover.

j) The solid waste in Gulmarg is managed by Municipal Committee, Gulmarg which has

a 3 MT Solid Waste Treatment plant. A dedicated fenced dumping yard, situated within

the plant's premises, is used for the segregation of biodegrodable and non-

biodegradable waste.

k) The Gulmarg Gandota, while providing scenic views and recreational opportunities,

helps to alleviate the pressure on the forest ecosystem by Transporting visitors to popular

destinations without requiring them to hike through sensitive forest areas. rt reduces foot
trffic, minimizes soit erosion and protects fragile plants in Gulmarg.

l) Over the past ten years, the department has planted two takh forty thousand plants,

rehabilitating 176 hectares of ecologically sensitiveforest land.

m) The forest department and tourism authorities frequently carry out drives to clean up

Kangdoori, Afarwat, and Gulmarg meadows, removing plastic and other waste."

2. We find that in this report, the response to the alleged recent felling of trees has not

beenfiled.

3. Mr. Vivek Modi, Special Secretary (Technical), Forest, Ecologt & Environment

Department, UT of J&K representing Respondent No. I & 2 has submitted that the report
on behalf of Respondent No. I & 2 was filed on 01.03.2025. It is lying in defect. He is
permitted to cure the defect so that that report comes on record and is also directed to
supply a copy thereof to the Counsel for the applicont, who will have an opportunity to

file rejoinder to the report withinfour weel<s.

4. List on 04.07.2025."

V. It is respectfully submitted that in terms of above directions of the Hon'ble National Green
Tribunal, vide this department's letter No.FST-Lit/43612024(7555548) dated 05-09-2024
followed by reminders dated. 26-09-2024 and 28-10-2024 (Annexure-I), the Principal Chief
Conservator of Forests & HoFF, J&K and the Chairman, Pollution Control Committee, J&K
were requested to fumish their respective factual report/response in the matter. Further, a copy of
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VI.

order dated 30.07.2024 was also forwarded to Tourism Department, Director, Tourism, Kashmir,
Divisional Commissioner, Kashmir, Deputy Commissioner, Baramulla and Deputy
Commissioner, Budgam vide O.M/letter dated 06.11.2024, followed by reminders dated
18.11.2024 and 17.01 .2025 (Annexure-Il) with the request to furnish reply/response in the
matter.

On the basis of the reports/inputs received from the Principal Chief Conservator of Forests &
HoFF, J&K (Annexure-Ill); J&K Pollution Control Committee (Annexure-IV & V); and
Divisional Commissioner, Kashmir (Annexure-Vl), the following factual report/response is
hereby placed before the Hon'ble National Green Tribunal for its kind consideration:-

o passed in the Hon'
unal vide dated 30.07.2024

rther vide order dated 07.11

Response

1 this original application
has made allegation

of large scale felling of
Tosamaidan area of di

Placing reliance upon
https : //fb. w atcU sZ gXCF ngt4 I

plea of the applicant is that
video link shows uprooting o

of forest trees i
osamaindan area of

osamaidan is one of the largest meadows located
Pir Panjal Forest Division, at a distance

60 kilometers from Srinagar.
is surrounded by dense forests of Kail and F

with occasional appearances of broad-
ies like Ash, Maple, Bird Cherry, and W

y found along the banks of streams,

osamaidan was previously used by the Indian
a field firing range starting on November 6, 1986

is annexed as Annexure-Vll) which
movement of forest frontline staff for carrying
effective patrolling in the area. However, the

its artillery practices and vacated the area

| 18, 2014. During the said period,
its surrounding compartments (S-10, S-11, S-15, S

16) experienced extensive forest damage, particular
to forest fires and illicit felling. However,

control of the area, the forest department
effective measures to control forest

curb illegal activities. The department has

3 timber smugglers under the Public Safety Act
stablished Control Rooms and other infrastructure

further damage to the forest.

The Govemment has implemented various measures
and restore the ecosystem of Tosamaidan.

se initiatives include the establishment of
osamaidan Development Authority to

and the launch of reforestation projects

, and cooler areas.

The ForestForest
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unched an eco-restoration project under
ompensatory Afforestation Fund Management an
lanning Authority (CAMPA) called as "Spec

ect Tosamaidan" which aims to
ensive reforestation works. The works und

uring the period from 2018-2024 are annexed
nnexure-XIII, Annexure-IX, Annexure-
nnexure-Xl, Annexure-Xll. An area of 20
ectares of degraded forest land in which 1.49 la

saplings planted across various compartments viz (S
09, S-10, S-l l, S-15, 5-16 & S-17) has been achiev
so far under this project. The ongoing reforestatio
roject under the CAMPA has made signific
rogress in restoring the region's vegetal cover (Vi

for link reference:
ttps :i/www.facebook.corn/share/vfu 9fgWzvEnAWre4

/). These efforts have successfully reversed th
ecological damage caused by past activities, ensurin

rvation of the forest ecos stem.e

2 It is also plea of the applicant that
forest range Gulmarg within the
district Baramulla of UT of J&K has
witnessed similar kind of destruction
of forest.

he control of Gulmarg bowl vests with the Gu
Development Authority and all the activities related

e repair and renovation of hotels and huts
ntrolled and supervised by Gulmarg Authority

Gulmarg Development Authority (GDA)
onstituted by Govemment of Jammu & Kashmi

under SRO No. I 12 of 1990, SRO No. 61 of2008
SRO 65 of 2019 to manage the Gulmarg and adjoinin

urist areas. Accordingly, the state land measuri
I 5454 Kanals 13 marlas (Khasra No. I to 1126
located within Gulmarg bowl was transferred to GD

de Cabinet Decision No. 98/7 dated 13-06-2005 vi
Govemment order No. 137 TSM of2005 dated 13-06
2005 for development of tourist infrastructure
accordance with the master plan and the touri
infrastructure existing today stands constructed insi

said state land. No forest land has been transfene
GDA except the forest land to the tune of 0.125

ectares vide Govemment order No. 399-FST of2018
dated 27 -12-2018 which was diverted for constructio
f solid waste management plant at Gulmarg in Comp
7b. block Tangmarg in Gulmarg forest Range o

Forest Division Tangmarg. There are no evidences o
tion to forest within the Gulmarg range o

3 construction of hotels/huts is managed by
and all the activitieG Devel ment Authori

(
Se.dd ha Goirn,nenl
tutrd,Eobge EftiffiiDoil.

Forest Division.
It is the allegation that forest trees
have been destroyed by the Hotels o1
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marg. The applicant has als lated to the construction, repair and renovation o
eged that destruction of forest otels and huts are govemed under Jammu &
en place in development of cabl hmir Control of Building Operations

ar popularly known as Jammu gulations, 1998 (BOCA). The solid waste i
ir Cable Car which i is managed by Municipal Committee,

perating through the dense fores which has a 3 MT Solid Waste Trea
starting from the Gulmarg resort lant. A dedicated fenced dumping yard, si

Kongdoori valley and fio ithin the plant's premises, is used for the segregati
Kongdoori valley to the Kongdoo f biodegradable and non-biodegradable waste
mountaln he Gulmarg Gondola, a two-stage cable car sys

been established in 1998. It is a major attraction o
Gulmarg, rising from the cable station at 2,700

Kangdoori at 3,100 meters in the first stage.

second stage connects Kangdoori to the summit o
farwat peak at 3,979 meters. The cable station

ituated in the Gulmarg bowl, and the ropewa
verses compartment 3S/Gul before reaching Afarwa

Gulmarg, with its average annual tourist footfall
f 10 to 15 million, faces significant anthropogeni

sure The Gulmarg Gondola, while providin
c views and recreational opportunities, help

eviate this pressure on the forest ecosystem. B
ansporting visitors to popular destinations witho

uiring them to hike through sensitive forest areas, i
uces fbot traffic, minimizes soil erosion,

rotects fragile plant life in Gulmarg.

forest department is actively addressing the to
ressure in Gulmarg by undertaking extensi

restation efforts. Over the past ten years,
partment has planted two lakh forty thousand plants
habilitating 176 hectares of ecologically sensiti

orest land. The forest department and to
uthorities frequently carry out drives to clean u

gdoori, Afarwat and Gulmarg meadows, removin
Iastic and other waste. Additionally, the departmen
nducts public outreach programmes to prom

nvironmental awareness and maintain the ecological
ance in Gulmarg

&K Pollution Control Committee vide reference
o.JKPCC/So./OA9 13 12024 121 54 dared 28.02.2025

Annexure 'XIII') conveyed that the directions issued
the Hon'ble NGT, Principal Bench, New Delhi vide

ts order dated 10.12.2024 in OA 606/2018 title
emenom liance of Munici al Solid Waste Mana

7

97



Rules, 2016 and other environmental issues, hav
shared with the Gulmarg Development Authority,

th the request to submit Action Taken Report (A
d status of steps being taken for ens

compliances of the aloresaid directions of the Hon'bl
GT to manage solid waste in their respecti

urisdictions during the influx of tourists, with J

CC by or before 28.02.2025, and previously, specifi
ions were given to the Chief Executive Officer
g Development Authority for ens

essary compliance of Solid Waste Manag
ules, 2016, Plastic Waste Management Rules, 201

d J&K Non-biodegradable Material (Managemen
andling and Disposal) Act, 2007, issued vide No

KPCCNGT/Misc-Complaint/679 dated 17.08.202
Copy enclosed as Annexure-4).

hief Executive Officer, Gulmarg Develo
uthority has submitted as under-

l.That regarding the allegation that thousands

akhs of forest trees have been destroyed by th
oteliers of Gulmarg, it is to submit that all

vities related to the construction/repair/renovati

f hotels and huts are govemed under Jammu

shmir Control of Building Operations regulations

1998. More-so the Hon'ble High of Jammu & Kashm

Ladakh is the Custodia Legis ol Gulmarg and it i
y under the directions of Hon'ble High of Jammu

r and Ladakh that limited repair renovation

lowed in Gulmarg. As maximum number of units

nstructed way back and no any type of fre
nstruction are being allowed in the Gulmarg and

ssue of destruction to green trees is no way allowed
or anv construction purpose for which authorities

ng all possible efforts to ensure preservation

guard of our natural resources. The Hon'ble Hi
f Jammu & Kashmir and Ladakh has also directed al
he hoteliers to install sewage treatment plant and

rder to ensure compliance this oIfice vide no.

DN202513786-89 dated 27.02.2025 has reques

JK Pollution Control Board to take all measures

8

its response to these Notices issued by JK PCC,
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that all hotels have proper mechanism in
ensure the implementation of required parameters.

. That regarding the waste produced by the

Gulmarg and dumped in the forest block of
is to submit that the Gulmarg Development Authori

constructed 3 MT Solid Waste Management

in the year 2018, however due to the

conditions at Gulmarg and huge influx
post covid-l9 pandemic, the plant could

to the demands of the waste collected at

in excess waste within and around

of the plant. As a precautionary measure,

was properly fenced, however, due to

, the fencing of the plant got damaged.

with District Administration
waste accumulated in and around the plant is

y and effectively transported to
for proper segregation and scientific disposal

this, authorities in recent past have taken

ble steps to ban the use of plastic and polythene

Gulmarg tourist destination and are continuousl

king to make this destination plastic and

The stakeholders and service providers are

to these issues and are being educated

the menace of the negative impacts

and disposal for which different squads of
ine departments' involvement is gainfully utilized

of the environment.

In order to ensure proper

disposal of waste generated at Gulmarg, T
has taken up the matter with mechanical

vil engineering Divisions of District Baramulla

ve fumished DPR for installation of 25 MT
management plant with an estimated cost o

14.40 Crore at Gulmarg with the capacity

with the requirement of the area. The DPR

submitted to the Administrative Department

be installed on at an earliest However, many unie
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lders are impressed to initiate the process

segregation of waste at source and also scientifi
sposal of waste generated at their own which shal

so yield tangible results (Copy enclosed

nnexure'XIV'),

The report is, accordingly, being placed before the Hon'ble National
kind consideration.

(

bunal for

10

100



101



102



103



104



105



106



107



108



109



110



111



112



113



114



115



116



117



118



119



120



121



122



123



124



125



126



127



128



129



130



131



132



133



134



135



136



137



138



139



140



141



142



143



144



145



146



147



148



149



150



151



152



153



154



155



156



157



158



159



160



161



162



163



164



165



166



167



168



169



170



171



172



173



174



175



176



177



178



179



180



181



182



183



184



185



186



187



188



189



190



191



192



193



194



195



196



197



198



199



200



201



202



203



204



205



206



207



208



209



210



211



212



213



214



215



216



217



218



219



220



221



222



223



224



225



226



227



228



229



230



231



232



233



234



235



236



237



238



239



240



241



242



243



244



245



246



247



248



249



250



251



252



253



254



255



256



257



258



259



260



261



262



263



264



265



266



267



268



269



270



271



272



273



274



275



276



277



278



279



280



281



282



283



284



285



286



287



288



289



290



291



292



293



294



295



296



297



298



299



300


